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IN THE SUPREME COURT OF INDIA

INHERENT JURISDICTION

REVIEW PETITION (CIVIL) NO.463 OF 2022
 

IN

SPECIAL LEAVE PETITION (CIVIL) NO.1341 OF 2021

NAGENDRA      …Petitioner

versus

ASHOK AND ANR.       …Respondents

O  R  D  E  R

The  order  passed  by  the  Trial  Court  decreeing  the  suit  for  specific

performance was affirmed by the lower appellate court.  The second appeal

arising therefrom was dismissed by the High Court finding no merit in the

matter.

Special leave petition challenging the decisions of the courts below was

dismissed by this Court after hearing the counsel.
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We have gone through the grounds raised in the review petition which

do not make out any error apparent on record to justify interference.  

This review petition is, therefore, dismissed.

………………………………….J.
[Uday Umesh Lalit]

………………………………….J.
[K. M. Joseph]

New Delhi;
April 20, 2022.
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